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Order

petitioner Smt. Minu Rabha has filed a petition U/S, L3 (1) (ia) &

(ib) of the Hindu marriage Act,1955 praying for dissolution of marriage

between the petitioner and respondent by a decree of divorce.

The case of the petitioner is that the marriage between the

petitioner and the respondent was solemnized on 27.6.2010. After the

marriage both the pafties led their conjugal life for about L year peacefully

and out of the wedlock a male child was born. lt is contended that since

after L year of their marriage, the respondent used to torture the

petitioner both physically and mentally demanding Rs. 1,00,000/- for

business purpose and a plot of land in his name. lt is also contended that

on 23.4.20t2 for non fulfilling the demand, the petitioner was subjected to

torture by her respondent husband and then he left for his native village

Hatipota. However on making understanding, the respondent assured to

maintain peaceful conjugal life but after resuming conjugal life for certain

period, again from the last part of October, 20L4, the respondent

behaved rudly with the petitioner demanding Rs. 1,00,000/- and on refusal

the respondent being intoxicated had assaulted the petitioner. Though the

petitioner tolerated the torture meted to her considering the future and

wellbeing of the minor son but again on 5.1.2015 the petitioner was

assaulted by the respondent in demand of money and plot of land and for

non fulfilling the demand the respondent went away to his native village.

since then he deserted her and inspite of repeated request, he refused to

resume conjugal life. Hence finding no other alternative, the petitioner has

been living separately. lt is also submitted that due to incompatibility of

tastes, temperaments and habits between the petitioner and respondent'

there is no chance to resumption of marital tie between the parties. Hence

the petitioner filed this petition for dissolution of their marriage by a

decree of divorce.

After due service of notice,though the respondent entered

appearance and took adjournment for filing written statement but later on

he remained absent and hence, the case was proceeded exparte against

him.
Contd...



The petitioner has adduced her evidence on affidavit narrating

the statements made in the petition'

From the evidence of the petitioner, it appears that after the

solemnization of marriage with the respondent, their relationship

deteriorated due to torture meted to the petitioner by the respondent'

Lastly on 5.1.2015 he deserted the petitioner and since then they are not

living together. The present petition is filed on 2L'2'20L7 i'e' after two

years of desertion and even the respondent did not contest the case'

From all such matters on record, I am of the view that the

petitioner has made out a case for dissolution of marriage by a decree of

divorce on ground of torture and desertion as per provision of Section 13

(1)(ia)/13(1)(ib)ofHinduMarriageActanditcanbereasonably
concluded that their marriage has irretrievably collapsed. so they should

be relieved from such so- called relationship like marriage by way of

divorce.

ln view of the above, the petition is allowed on exparte'

Accordingly, the marriage between the parties is hereby dissolved by way

of decree of divorce under section 13 (1) (ia)/ 13 (1) (ib) of the Hindu

Marriage Act, 1955'

PrePare the decree accordinglY'

As dictated


